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O R D E R 

 
 

28.05.2018: This appeal has been preferred by Appellant against order 

dated 13th April, 2018 passed by the Adjudicating Authority (National Company 

Law Tribunal), New Delhi Bench whereby and whereunder an application under 

Section 9 of I&B Code preferred by Respondent – Power2sme Pvt. Ltd. has been 

admitted, order of moratorium has been passed and Interim Resolution 

Professional has been appointed with certain directions. 

 

2. Learned counsel for the Appellant submits that there is an existence of 

dispute.  In absence of any record to suggest any dispute in existence prior to 

issuance of Demand Notice under Section 8(1), by our order dated on 01.05.2018 

we observed that no case has been made out to show that there is any existence 

of dispute.  On the said date learned counsel for the Appellant submitted that 

he will try to settle the dispute with the Respondent.  But no settlement has been 

reached. 
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3. In the facts and circumstances and as we find that the application under 

Section 9 in form 5 preferred by the 1st Respondent (Operational Creditor) was 

complete and there is no existence of dispute, we find no ground to interfere with 

the impugned order.  The appeal is accordingly dismissed.  No cost. 

 

  

 

 

 
 

[Justice S. J. Mukhopadhaya] 
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        [Justice Bansi Lal Bhat] 
    Member (Judicial) 
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